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(c) what would be the financial outlay in 
this regard? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRI JAGDAMBI PRASAD 
YADAV): (a) to (c) Raw material imports 
have been liberalised by placing raw wool 
imports of all types on OGL and removing 
foreign exchange constraints on import of 
shoddy. The Textile Policy announced in 
Parliament on August 7, 1978 envisages 
increased availability of woollena and 
blankets for the masses. To achieve this 
objective, Government is actively considering 
various steps for development of the woollen 
industry. 

Courting of arrest by persons after the  
arrest of Shrimati Indira Gandhi 

209. SHRI VITHAL GADGIL: Wil'. 
the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the number of persons wh? courted 
arrest in the Union Territories after the arrest 
of Shrimati Gandhi in December 1978; and 

(b) the number of persons who have 
participated in the Union Territories in the 
Satyagraha launches after her arrest? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI S. D. PATIL): (a) and (b) 
Information is being ascertained and 
will be laid on the Table of the 
House. i 

Reprocessing plants  at     Trombay 

210. SHRI  SITARAM KESRI: 
SHRIMATI  PRATIBHA 

SINGH: SHRI  BUDDHA  
PRIYA 

MAURYA: SHRI  
KRISHNA  NAND 

JOSHI: 
Will the PRIME MINISTER be pleased to 

state: 

(a) whether it is a fact that two 
reprocessing plants at Trombay have been 
lying idle for a long time; 

 

(b) if so, since when they have been lying 
idle alongwith the reasons therefor;  and 

(c) what is the loss as a result thereof and 
the steps Government have taken to put the 
reprocessing plants to work to full capacity? 

THE PRIME MINISTER (SHRI 
MORARJI DESAI): (a) to (c) There il only 
one reprocessing plant at Trombay. The plant 
is at present undergoing modifications for 
expansion of its capacity for handling the 
spent fuel of the IOO MW Research Reactor 
being set up at Trombay. This is a planned 
research activity and the question of any loss, 
therefore, does not arise. 

211. [Transferred to the 5th March, 
1979]. 

Industrial   output   during   1977   and 
1978 

212. SHRI  SITARAM KESRI: 
SHRIMATI   PRATIBHA 
SINGH: SHRI  BUDDHA  
PRIYA MAURYA: 

Will the Minister of INDUSTRY be-
pleased to state: 

(a) what  was  the  industrial  output-
during  1978 as compared to that during   
1977; 

(b) which are the fields in which ihe 
output in 1978 has shown decline as 
compared to that during 1977 alongwith the 
reasons for the decline in the output; and 

(c) what steps Government have taken to 
increase the output in s-jcb areas where there 
has been a declining trend? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
JAGDAMBI PRASAD YADAV): (a) The rate 
of growth of industrial production, according 
to the index compiled by Central Statistical 
Organisation, was 6.2 per cent in first 10 
months of 1978 (January—October) over the 
corresponding period of   the* 
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previous year. During the first seven months 
0f the financial year 1978-79, the rate of 
growth was higher at 7.5 oe*- cent. 

(b) A statement showing fall in pro-
duction during the calendar year 1978 over 
1977 in respect of selected industries for 
which data are available .is attached. As 
against these industries, 130 industries showed 
an in-creae in production during the year. The 
reasons for short-fall in production in certain 
industries vary from item t0 item and include 
factors such as mechanical problems, shortage 
of inputs like explosives, availability of coal 
and transport, and industrial relations. [See 
Appendix CVIII^ annex. ure No. 24], 

(c) Government is constantly mo'ni-toring 
the performance of industries where output 
has shown a decline and remedial measures, 
wherever feasible have been taken. Despite a 
number of difficulties, the overall rate of 
growth iM the industrial sector has been in 
line with the target of 7 0 8 per cent 
announced during the earlier part of the 
financial year. 

213. [Transferred to the 5th March, 
1979]. 

Constitution of  international panel of 
scientists  for  nuclear     safeguards 

214. SHRI BUDDHA PRIYA 
MAURYA: Will the PRIME MINIS 
TER be pleased to state: 

(a) whether it is a fact that the 
constitution of international panel of scientists 
to go into the question of nuclear safeguards 
has run into trouble; 

(b) if so, what are the names of the 
countries proposing the constitution of  such a 
panel and the nature of the difficulties in its 
setting up; and 

(c) what is India's stand in the matter? 

THE PRIME MINISTER (SHRI MORARJI 
DESAI): (a) to (c) The proposal for an Ac-hoc 
Scientific Advisory Committee en Safeguards 
questions is presently under discussion and the 
details of its composition and functioning 
have yet to be finalised. 

Annual Flan for West    Bengal 

215. SHRI SANKAR GHOSE: Will 
the PRIME MINISTER be pleased to 
state: 

(a) what is the size of the annual Plan for 
the current financial year for West Bengal as 
suggested by the State Government; 

(b) what is the size of annual Plan that 
has been approved for that State; and 

(c) whether there is any difference 
between the two; if so, what are the reasons 
therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
FAZLUR REHMAN): (a) and (b) Against 
State's proposals of Rs. 400 crores, Planning 
Commission agreed to an outlay 0f Rs 371.40 
crores for the current financial., year (1978-
79). 

(c) State Plan outlays are worked out on 
the basis of State's own resources and the 
Central assistance allocated according to the 
agreed formula. 

Punishment  for  taxi  and   auto    rick-
shaw  drivers     for  refusing  to    carry 

passengers 

216. SHRI BISHAMBHAR NATH 
PANDE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) what is the maximum punishment 
provided under the Motor Vehicles Act for 
such auto rickshaw and Taxi drivers in Delhi 
who refuse to carry passengers to their 
destination; 

(b) how many cases of such nature are 
pending in Delhi courts at present; 


